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Central Besearch IDStUute for 
HomoeopathT 

3667. Sbrl Mohan NaT&k: Will the 
Minister of He»ltb &Del Famll:r Plan-
niD.. be pleased to refer to the reply 
given to Unstarred Question No. ~95 
on the 19th August, 1965 and ltate: 

(a) whether the Central Research 
Institute for Homoeopatily at New 
Delhi has started functioning; 

(b) it not, the reasons tor the dela,; 
and 

(c) when it will be opened? 

The MlDbter Of Health and f'&mII7 
PIILDDIDC (Dr. SushIla NaTal'): (a) to 
(c): The matter is still under conside-
ration. Due to the recent emergenq 
and finailcial stringency many scheml's, 
including this one could not be persu-
ed. It will be taken up when the litu-
ation is easier. 

CeDtral HlIIDoeopaihlo Council 

3668. Sbrl Mo»n Na:ru: Will 
the Minister of Health ..... 
Famll:r p~ be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 2735 on the 30th April, 19M 
and state: 

(a) the reasons for not implementing 
so far the recommendation made by 
the various Government Committee. 
such as Dave Committee, Homoeopa-
thle Enquiry Committee and the Plan-
ning Commission regarding the setting 
up of a Central Homoeopathic Council; 

(b) whether Government proPllle to 
form a common Central Council for 
all the indigenous .,.tem. of medicine; 
and 

(c) it 80, how long it will t&ke to 
bring Buch a Council into existence? 

The MInIster Of Health &lid. FamU:r 
P1ann.IDjr (Dr. Susbila NaTal'): (a) to 
(c). Th question of constituting a Cen-
tral Homoeopathic Council was to be 
considered after uniform standards of 
education in Homeopathy has been 
introduced allover the country. This 
has not been achieved so tar. The Go-
vernment are however, considering 
the question of having a common Coun-
cil for all systems of medicine othe~ 
than modem medicine for which a 
Council already exists. It is not pos-
sible to say at present when .uch a 
Council will be established. 

Wage Board for Electricity Workers 
In Kerala 

"9. Shrl Warior: 
Shrl VlLSIldevILD Nair: 

Will the Minister of IrriptiOll..&IId 
Puw.,r be pleased to atate: 

(a) whether Government'. attentiom 
has been drawn to the resolutions 
passed by the Electricity Worker .. 
Union at their meeting held at Erna-
kulam on the 24th March, 1966 regard-
ing constitution of a Wage Board for 
Electricity Board Employees, settle-
ment of Bonus from 1964. and increase 
in Dearness Allowance according to 
the increase in the cost of living index; 
and 

(b) if so, the reaction of Government 
thereto? 

The Minister or ImpUon and 
Power (Shrl Fakhruddin Ahmed): (a) 
and (b). The information is being 
collected and will be pl'Dced on the 
Table of the HOUle as soon as possible. 

J[erala S&Ide Electriclt:r BoaI'!! 

3170. Shri A. V. It&pavaa: 
Sbrl WarIor: 
Sbri Vasa4evan Nair: 

Will the Minister of Irrl&'atioa and 
l'IItwer be pl .... ed to state: 

(a) whether Government are aware 
that in a writ petition filed by a con-
tractor of the Keral. State Electricity 
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Board, the High Court observed that 
rules to regulate the award of major 
contrnots had not been tra~ed by the 
Board and that it would be necessary 
to frame such rules; 

(b) the action taken on this observa-
tion of the Hll:h Court; and 

(c) if no action has been taken 10 
far, the reasons therefor? 

The Minister ot IrriratiOD aDd 
Power (Shrl Fakbruddlu Ahmed): (a) 
to (c). The Kerala State Electricity 
Board has reported that a case (O.PI 
3321164) was field in the High Court 
of Kerala by a Contractor questioni~ 
the Board's order of awarding a con-
tract for transporting cement from 
Theni Railway Station to Departmen-
tal Store at Pamba and Anathode. The 
Petitioner also requested ·that a 'writ 
of mandamus' might be issued direct-
ing the Board to frame regula.tions 
under section 79(g) of the Electricity 
(Supply) Act. The High Court after 
hearing the arguments of both side. 
and perusing the records, dismissed 
the case. There was no mandatory 
direction to frame rules but in course 
of the judgement, there was a .ug-
geation that there should be rules on 
the subject for the guidance of the 
Board and tlrat the Board may frame 
rule. on that subject. 

The Board is now taking steps to 
trame a comprehensive set of regula-
tions under section 79 of the Electri-
city (Supply) Ad, 1948. 

Kerala Sta&e Eleetrle1t7 Board 

38'71. Sbri A. V ........... an: Will the 
Minister of JrrIptloa aDd Power be 
pl ... sed to mte: 

(a) whethe the Government of 
Kerala or the KeralB Electricity Board 
has framed rules or pused orders or 
resolutions regarding the conduct of 
business of the Board and the POWerB 
of the Chairman, the account'. 
member and Secretary of the Board; 

(b) whether such rule., orders, regu-
lations or resolutions ... ill be laid on 
the Table; and 

(c) if the rule. as referred to In 
(b) above have not yet been framed, 
how the authorities referred to in part 
(aJ above are functioning at present. 

The Minister of ~atlOD and 
Power (Sbri FaI<hrud.dID Ahmed): (a) 
Yes. 

(b) Copies of the Kerala State 
Electricity Board Rules, 1957 made by 
the Government of Kernla. the Keral. 
St .. te Electricity Board (Meetinlll) 
Regulations, 1957 and the Re.olutiona 
passed by the BOIll'd containing the 
devolution of po,?,ers of the Chairman, 
Account. Member and the Secretary 
of the Board are being placed in the 
Parliament Library. 

(e) Does not arise. 

Lanll Beforma ID J[era1a 

38'12. Sbrl A. V. Ba,bavan: Will the 
Minister of PlannlD( anll Social Wel-
fare be pleased to state: 

(a) the steps taken by the Govern-
ment of Keralato carry out land 
reforms a. envisaged by the Plannln, 
Commission; 

(b) the steps taken to implement 
the Keral. Land Reforms Act In full; 

(c) the reasons for the delay in 
implementing the Act In full; and 

(d) whether any target date hu 
been fixed to bring the entire Act III 
force? 

The Minister of PlaDnlnr &lid Social 
Welfa .... (Sbri Aso'" Mehta): (a) to 
(d). The steps taken by the Govern-
ment of Kerala to carry out land re-
forms are Indicated below: 

Abolition of Intermediaries: 

LeRislation has been en9cted fDr the 
abolition of Edavagai Estates and 
Pattazhi Devaswom and Jenmi tenures. 
The law for the abolition On Edavaga! 
Estates ho, been fully implemented. 
Additional stal! has been appointed to 
e"pedite the abolition. of lenml 
tenure. The Jaw relating to Pattazhi 
Devaswom lands haa been amended 
to facilitate implementation and It Ia 




